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Original Application No. 363 of 2001 

Jabalpur,; tiiis the ~~J^ day of ^<U{^ 200 4

Hon‘ble airi M .P . Singh,. Vice Ghairmian 
Hon 'b le  Shri Madki Mohah,i Judicial Manber

ant, Boopkali Bai, Vfi.f e o f  Late 
M arnilal alias Sl"iri Mani Shaiker,; aged 
abo ut ‘56 years,.' resident of H* No , 1309,)
IferoDl Mandir Garha, Jabalpur MP, Applicant

(By Advocate - None)

V e r s u s

1 .  Ifiion of 3hdia,

til rough liie M in istry  
Department of I 'ele  Goninunication,

Mew Delhi. ' _

2 . Goieral Manager,! Teleoom.
Factory,: Weight Town,  ̂ Jabalpur
M P, ■ . . .  Respondents

(By Advocate - Shri S .A , xaiarmadhikari)
O R D E R  '

By Madan Mohan,.' Judicial Membdr -

None for the applicant. Since it  is an old case of 

2001,; we proceed to dispose of this'OA.by invoking the 

provisions of Rule 15 of CAT (Procedure) Rules,; 1987.

2. 3y filing this Original %>plication the applicant has

claimed i±ie following main reliefs s

••(1) to call for the rec»rd pertaining present
case from the office of non applicant no. 2 and be  ̂
further please to examine the s ^ e  and be further 
p l ^ s e  to command the non applicants to consider the
claim the application for compassionate appointment
and issue an order of appointment of her son at an
early date.«

3 . The brief facts of the case are liiat the husband of.

of the applicant shri Barnilal alias Mani Shanker was an 

enployee of non-applicant No. 2 . He expired during s ^ v ic e  

on 17 .3 .1997 . ^'he applicant v;as sole l ^ a l  heir of the 

deceased Govemmoit enployee. Late Barnilal also have three

sons and two daughters. she moved an application for
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appointramt on c»nrpassionate ground for her son Sarman Lai, 

The applicant was hope£ul that cort|)assionate appointment will 

be given to her son irrmediately but inspite of lapse of long 

time no positive information v/as received from the 

respondoits. The respondents directed the applicant to 

submit necessary dooimaats for appointmoit on con^assionate 

ground. The applicant submitted the necessary documents to 

the respondents. The applicant further submitted that her 

family is very poor and is facing severe financial hardship 

and her sons and daughters are dependt^t vpon her. The 

applicant filed an Original Application before this Tribunal 

and the Tribunal has passed order for consideration of her 

son's case vide order dated 21,7 ,2000. But t ill  date nothing

is done in this regard. Hdc family paision is Rs. 2,1480/-.
•f

It is very difficult to arrange meal of two times for the 

family. The respondents have not considered the factual 

position of the case. The applicant is unable to understand 

about the av;arding 'o f 32 points to the applicant, Aggrieved 

by this the applicant has approached this Tribunal by filing 

this Original %»plication and claiming the aforesaid reliefs ,

4 , Heard the learned counsel .for the respondaits and 

perused tlie record carefully,

5 . The learned couns^ the respondaits argued that 

the responda:its have rejected the application of tiie 

applicant for appoinlaaait on ocmpassionate ground of tiie 

applicant's son, after considering all the legal and factual 

position in compliance with ttxe directions issued by this 

Tribunal, The applicant is getting Bs, 2,370/- as family 

pension per month and she has also been paid Rs, l,-08,}275/- 

as terminal benefits on the death of her husband. The

coripassionate appointment is  not as a matt<2r of right. The
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v^ification  cxjinmittee v ^ i f i e d  the detail of the family 

monbers and financial positionQof the family. The 

committee observed that the family of the deceased aiployee 

consists of 4 monbers of family i  •£, widov;^  ̂(applicant) 

tv/o unmarried daughteo: and one son. They also reside in their 

own three rooms loaccha house, After taking into consideration 

all the financial condition and background of the family of 

the deceased anployee and applying a scioitific  method and 

the facts of the case,} the applicant carried poor marks i . e .  

only 32 marks out of 100. viev; of the above the HPC came 

to the conclusion titiat the applicant has not secured adequate 

marks for the purpose of con^assionate appointment and the 

family is not in indigm t condition* Hence the case of the 

applicant was rej ected*

6 .  We have given careful consideration to the rival 

contQitions made on behalf of the parties and we find that 

in compliance with the direction of the Tribunal passed in 

0^ No, 590/2000 on 21st July,; 2000#? the respondents have 

considered the case of the applicant’s son and the HPC after 

considering all the factual and legal positions have found 

that the son of the applicant is not suitable and eligible 

for appointmeit on compassionate ground, VJe also perused the 

minutes of the 40th HPC meeting held on 14.3.2000 (ikinexure 

R-1) and 42nd HPC meeting held on 29.8 . 2000 and we find that 

the case of the applicant's son was considered and was 

rejected. %>art from it  we also find that the applicant 

received t^m inai baiefits amounting to Rs. 1#08#'275/- and 

the widov; is also receiving I?s, 2#'370/- as family pension 

after the death of her husband. It is a settled legal 

proposition that compassionate appointment is not a matter of 

right. Considering the facts and ciroamstances of the case
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we do not find  any merit in the Original Application, 

Accordingly,! the Original Application is dismissed. No 

costs.
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